
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY, THE FOURTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITIO N NO: 28151 oF 2024

13418 |

...PETITIONER

Between:

Dhandu Jayanth Kumar. S/o, D. Esthari, Aged about 19 years, Occ. Student,Res. H.No.2-22, Sutthanpaily, srramirriojo]b-i.ililingur6oav, s-oiirs,i.G..,

AND

1 The State of reranoana. represented by its principar secretary, Medicar andHeatth. Famity wetfEre oepbrtrneni,-s;6";i";;i'8,:iijiigs, HyderabadKaloji Nararavana Rao Uriiversity cjf Ueitttrtctenie-.1 ,"presented by itsRegistrar, Warangal.
2

...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue an appropriate writ, order or direction more particurarry one in the
nature of writ of mandamus decraring the action of the respondents particurarry the
2nd respondent in not considering the petitioner iequest for onrine registration for
admission into MBBS/BDS course under Management euota 'c,(NRr) category in
next phase of counsering for the academic year 2024-2s, as iflegar, arbitrary,
unconstitutionar and consequenfly direct the respondents to consider and permit
the petitioner to upload online application for admission into MBBS/BDS course
under Management Quota 'c'(NRr) category for the academ ic year 2024-25 in next
phase of counseling.

lA NO: 1 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fited in support of the petition, the High court may be pleased to direct



the 2nd resPondent to consider the petitioner request for online regist'ation under

Management Ouota "C' ( NRI) Category for admission into MBBS/E DS course tn

the next phase of counsr:ling for the academic year 2 024-25. Pendircl disPosal of

writ petition

DUL KABEER
tiicin-rvrEotcAL HEALTH t: I:AMILYCounsel for the Petitioner: SRI AB

iorn""f for the ResPondent No'1 :

Counsel for the ResPondent No'2:

The Court made the following: ORDER

WELFARE
snr'6-naVi ioR sRl A'PRAEIHAKAR RAo'

SC FOR KNRUHS



TIIE HON 'BLE THE CIIIEF Jt,STICE ALOKARADHE
AND

THE HON'BLE SRI JUSTICEJ. RAO

WRIT PETITION No.28l 57 of 2o24

ORDER: (Per the llon'ble the Chief Justice Alok Aradhe)

Mr. Abdul Kabeer, learned counsel for the petitioner

Mr. G. Ravi, learned counsel representing

Mr. A. Prabhakar Rao, learned Standing Counsel for the

Kaloji Narayana Rao University

(hereinafter referred to as ,the

respondent No.2.

of Health Sciences

UniversityJ for the

2. With the consent of the parties, the matter is heard

finally.

3. In this writ petition, the petitio ner, inter alia, has

prayed for the following reliei

"For the reasons stated above, it is prayed that
this Hon,ble Court may be pleased to issue an

,/



1

appropr ate writ, order or direction, nloi'e

particulrrly one in the nature of writ of mandarnlts

declarilr < the action of the respondents particular[-v

the 2', respondent in not considering tlte

petitionr'r's request for online registration for

admissron into MBBS/BDS course urtdr:r

Managr::rnent Quota "C" (NRI) Category in nei{t

phasc ot counseling for the academic yea:. 2024-25

as ilicgal, arbitrary, unconstitutiona.l axd

conseq.r:ntly direct the respondents to considt:r

and pr:rmit the petitioner to upload orLlir.e

applica: on for admission into MBBS/BDS cor"rrsre

under l\[alagement Quota "C" (NRI) Category f<rr

the academic year 2024-25 in next phase ()f

counselrng and pass such other order or orders; e,s

this Hcr'ble Court may deem ht and proper in tle
circum,s .ances of the case."

4. Learned counsel for the petitioner submir.tod that

inadvertently ':lre petitioner could not register for adrnission

under manag(l rrent quota "C" category i.e., NRI ciltrsgory.

Therefore, the Jniversity is not permitting the petitrorrer to

seek admissiorr under Malagement Quota for "C" (NRI)

category. He lurther submitted that the petitionr:r be

granted libertrl to submit a representation to the Lniversity



J

ard the University be directed to decide the said

representation in a time bound manner

Learned counsel for the Universit5r submitted that the

last date of registration was 23.Og.2O24 and thereafter, I

merit list has been prepared, which shall be published at
the time of indicating the web options. However, it is fairly
submitted by him that in case the petitioner submits a

representation, the same shall be dealt with by the

University in accordance with law.

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ petition is disposed of

with liberty to the petitioner to submit a representation

before the University with regard to his grievance. Needless

to state that in case such a representation is made, the

University shall decide the same within a period of two (2)

days thereafter. It is made clear that this Court has not

expressed aly opinion on the merits of the matter.
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Miscellzr:reous appiications pending, if aly. shall

stand closed. However, there shall be no order as to costs.

SC/-K. AMMAJI
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I3C TODAY

HIGH COURT

DATED:0 411012024

ORDER

WP.No.28151 of 2024
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DISPOSING OF THE WRIT PETITION

WITHOUT COIJTS.
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